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(d) if so, the reasons for delay in
taking a decision in the matter and
by what time a decision will be taken?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ELECTRONICS AND
ENVIRONMENT AND OCEAN DEVE-
LOPMENT (SHRI C. P. N. SINGH): (a)
to (d). The Government of Karnataka
has been pressing for a nuclear power
station to meet its power requireinents
as it has now to depend upon neigh-
bouring States. A Committee of Ex-
perts. has been set up to select suitable
sites for the new nuclear »ower sla-
tions. The report of the Commitiee is
awaited.

Theft of Jewellery of a Baroness
Stefania

542. SHRI KAMAL NATH:; Will the
Minister of HOME AFFAIRS e picas-
ed to state:

(a) whether Baroness Stefania lodg-
ed a report with Delhi Police about the
loss of very costly jewellery;

(b) if so, the details therenf and find-
ings of the investigations mace in the
matter;

(c) whether the Baroness has been
asked by the Custom authoritics to pay
duty of Rs. 25 lakhs; and

(d) the steps taken by Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIH): (a) to (d). Stefania Von Koriez
reported to the Police Station Niza-
rmuddip at 3.35 A.M. on the 7th Janu-
ary, 1982, that on her return to the
Hotel Oberoi Inter-Continental at
about 1 A.M., she kept part of the
jewellery, which she was wearing, in
the locker of the hotel. When she
came back to deposit the remaining
jewellery, she checked the contents of
the locker and found that 2 pouches
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(one of which was empty and the other
containing diamond  ear-ring (tops)
were missing. A case FIR No. 22 dated
10-1-1982 u/s 380 IPC has been regis-
tered at Police Station Nizamuddin.
The investigation of the case was trans-
ferred to the Crime Branch on 11-1-82.
Several persong have been interrogat-
ed. The investigation is continuing.

The Custom Authorities directed her
on 8-2-82 to pay custom duty amount-
ing fo Rs. 25,96,000 and she has not
paid the same.
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